IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 10862 OF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 14415 COF 2011)

RAM KI SHAN & ORS. APPELLANTS
VERSUS
STATE OF HARYANA & ORS. RESPONDENTS
ORDER
Del ay condoned in filing the substitution application and
also in filing the Special Leave Petition.
Application for substitution is allowed.

Leave grant ed.
Learned counsel for the appellants would submt that the

guestion of lawissues raised in this Gvil Appeal is/are identica
with the question of |aw issues raised and considered by this Court
in the case of Udho Dass Vs. State of Haryana & Os., CGvil Appea
No. 3677 of 2010 (@ SLP(C)No.9751/2008) on April 21, 2010.

In view of the above, this appeal is also disposed of, on
t he sanme observations, conditions and directions.

Ordered accordingly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)
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